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Lal Gupta, somebody else may be

ut. These amendments are be-
“tore the House. I now put amend-
ments of Mr, Abdul Ghani Dar to
the vote of the House.
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Amendments Nos. 1 to t were, by
leave, withdraw
MR. SPEAKER: Now, I put the
motion to the vote of the House.
The question is:

“(i) That in the motion for con-
currence in the recommendation
of Rajva Sabha for reference of
the Foreign Marriage Bill, 1963 to
a Joint Committee moved in Lok
Sabha on the 13th August, 1968,
the following amendments be

" made:—
(a) for ‘Shri C. M. Krishna’
substitute ‘Shri S. M. Krishna'.
"fb) for ‘Shri Lakhan Lal Kapoor’
substitute ‘Shri Lakhan  Lal
Gupta’; and

(ii) that the said motion for con-
currence in the recommendation of
Rajya Sabha for reference of the
Foreign Marriage Bill, 1963 to a
Joint” Committee, as amended be
adopted.”

The motion was adopted.
12-39 HRrs.
STATUTORY RESOLUTION
RE. PROCLAMATION IN RELA-
LATION TO PUNJAB; AND
21—7LSD/68
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PUNJAB STATE LEGISLATURE
(DELEGATION OF POWERS)
BILL

MR. SPEAKER: Now, we take up
Punjab. This is a very important
thing that is coming up before the
House. Now, in order that you may
have some extra time, I am putting
both the things together, the Statu-
tory Resolution and the Punjab State
Lx:%islaturc (Delegation of Powers)
Bill. The voting will have to be done
separately. But you can discuss
them together so that you get a lit-
tle more time instead of 2 or 3
minutes for each thing separately.

SHRI INDRAJIT GUPTA sAli-
pore): What is the total time allot-
ted?

MR. SPEAKER: 3 hours. I don't
mind; it is an important thing.

SHRI SHRI CHAND GOEL
(Chandigarh): I want to make a sub-
mission. You have decided to take
items 17 and 18 together. My sub-
mission in this behalf is that they
are two separate items and in the
case of the other States, we had
dealt with them separately. Because
they had been appearing separately
and on different dates, what the
Parties have done is that they have
allotted  different members—one
would speak on Proclamation and
the other would speak on Delega
tion of Powers Bill.........

MR. SPEAKER: I agree. That is
why, I suggested this. Whatever time
s -allotted to a party, ‘they can have
cwo members. I have no objection.
Within the time allotted, thev can
have two members—one may speak
for 10 minutes and other 8 minutes
or something like that.

SHRI DATTATRAYA KUNTE
(Kolaba): I am rising on a point of
procedure. If these two items are
taken together, that would mean
that there would be two motions be-
fore the House—one will be the Sta-
tutory Resolution, namely, item 17,
and the other, the motion regard-
ing Delegation of Powers, i.e., item
18. The Rules of Procedure do not
allow two motions to be discussed at
one and the same time,
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MR. SPEAKER: We can have ge-
neral discussion. There is nothing
wrong. We have discussed like this
SO many times.

SHRI DATTATRAYA KUNTE:
If we have done in the past, that
was against the Rules of Procedure.
Then, we should correct the Rules
of Procedure. I am raising a techni-
cal point. Here in this House we
are supFosed to be guided by rules
and to tollow our rules strictly.

MR. SPEAKER: Under which
rule?

SHRI DATTATRAYA KUNTE:
There cannot be two motions before
the House. The other day you ac-
cepted my statement when the mo-
tion moved by Shri Vajpayee had
to be disposed of before we could
take up the second motion. The
rules are very clear that there can-
not be two motions at one and the
same time before the House. I am
very clear on this. If you rule it
that way, then it will lead to compli-
cations. Of course, you are trying
to do it to save the time of the
House. I am seeking your ruling on
this point............

MR. SPEAKER: I have given my
ruling. T am verv clear on this. Will
vou please sit down. I have given
my ruling. Do not question that.

SHRI DATTATRAYA KUNTE:
Can there be ,two motions before the
House at one and the same time?

MR. SPEAKER: This is general
discussion. The woting on them will
be separate.

SHRI DATTATRAYA KUNTE:
1 want to know your ruling on this,
whether two motions can be discus-
sed at one and the same time.

MR. SPEAKER: Will you please
resume your seat? I have given my
ruling.

The Hon. Minister.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN

SHUKLA): On
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behalf of
Y. B. Chavan, I beg to move:

Shri

““That this House approves the
Proclamation issued by the Pre-
sident on the 23rd August, 1968,
under article 356 of ,the Constitu-
tion in relation to the State of
Punjab.”

May I also move the Bill?
MR. SPEAKFR: Yes.

SHRI VIDYA CHARAN SHUK-
LA: On behalf of Shri Y. B. Cha-
van, 1 beg to move:

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Punjab to
make laws, be taken into consi-
deration.” )

In his report dated the 2Ist Au-
gust, the Governor of Punjab sub-
mitted to the President thdt it was
no longer possible to carry on a
Constitutional Government in Pun-
jab. While doing so, he has traced
the history as to what happened in
Punjab since the last General Elec-
tions. Since the letter of Governor
of Punjab has been laid on the Ta-
ble of the House, I do not think that
it is necesary to repeat what he has
already said in his letter. But there
are certain factors which go to show
that the political instability in the
State of Punjab was sct right in
the beginning.

A United Front Government was
formed in Punjab on 8th March,
1967; it consisted of eight parties.
After it functioned for some time,
in April or™ May, there were six
defections from the Congress Party
and all the six MLAs who defected
from Congress were made members
of the Council of Ministers by the
United Front Government. Next
month, however, there were two de-
fections from the- United Front.
Then again, in November, there was
a big defection from the United
Front Party and 17 MLAs, after
leaving the ruling Earty, formed a
new party and with the support of the
Conggess Party in the Legislature,
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they formed a Government which
was popularly known as the minori-
ty govcrnment; it was also known as
Janata Party Government.

What happened after that is well
known.

12-15 HRs.
[MR. DEPUTY-SPEAKER in the Chatr)

We have not hidden our disap-
pointment at the functioning of
these kinds of minority governments.
I must say that the minority govern-
ments which were formed in West
Bengal and in Punjab did not o
could not function well. It looks as
if this experiment of minority gov-
ernments 1n our country has not suc-
ceeded although in other democra-
cies of the world this kind of experi-
ment has been made and in good
many cases it has worked successful-
ly. In any case in the circumstances
obtaining in our country and the

olitical climate as it obtains here,_
it does not secem that experiments
of this kind would succeed even in
the future.

When there were doubts about the
stability of this Government, it really
affected the administration in the
State of Punjab in a very serious
manner, and because of these doubts
and because of this continuing cir-
cumstance of uncertainty it was de-
cided by the major party that was
supporting' it to withdraw its sup-
port, and as soon as the support was
withdrawn, the Governor followed
the constitutional procedure that
was open to him. He asked the out-
going Chief Minister if he was in a
position to form an alternative Gov-
ernment and a stable Government.
He did not agree to do so. After that,
the Governor asked the Leader of
the Congress Party in the legislature
whether he could form a government
and he also declined. After that, the
Governor consulted the former Chief
Minister of the UP Government whe-
ther he would be in a position to
form a government and he also dec-
lined. The only way that was open
to the Governor was to recommend

State Legislature etc. Bill

the dissolution of the legislature and
the imposition of President’s rule.

Since this has widely been wel-
comed by all political parties, I do
not think that there is very much
more for me to say in justification
of the imposition of President’s rule
in Punjab.

The last thing that .I would sub-
mit in my preliminary remarks is
about clections. It would be our
endcavour to hold the elections after
the Election Commission can make
arrangements, and if after consulta-
tion with the major political parties,
they feel that a date coul® be fixed,
we would very much like the elec-
tions to be held within the initial
period of these six months. I do not
know whether this would be possible
or whether there would be consensus
among the political parties in regard
to the holding of elections within
these six months, but we have al-
ready taken steps to request the Elec-
tion Commission to fix up a date for
mid-term elections in Punjab as soon
as feasible. 1 am sure that in pur-
suance of our request, the Central
Election Commissioner will take steps
to determine or ascertain the opi-
nion of the major political parties
and also see whether the administra-
tive arrangements required for hold-
ing elections could be made within
these six months. We would not like,
unless it is absolutely necessary, to
come before the House again and ask
for the extension of President’s rule
for another six months.

~With these words, I would com-
mend the resolution to the accept-
ance of the House.

I have also to say a few words on
the Bill, motion for consideration of
which I have moved. This Bill seeks
to confer legislative power on the
President of the Union in respect of
the Punjab State. 1 think this is the
fiftth such Bill we have had to move
in this House, and cvery time it has
been moved, 1 have stated here the
main features of the Bill why it has
becn brought forward and what the
functions of the Consultative Com-
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mittee which will be formed in ac-
cordance of the provisions of the Bill
will be. I do not think I need repeat
them in detail. I will only mention
the main features.

The main object of the Bill is to
confer legislative power on the Pre-
sident to enact laws for the Punjab.
In order that the President may ex-
ercise his power in a proper way,
in a way which will take into ac-
count the views of the elected repre-
sentatives of this House and of the
other Hoyse, we intend to form a
Consultative Committee which will
be composed of of Hon. Members
from the Punjab and from other
States of the Union which will give
advice fo the President regarding the
legislative measures. Of late, we
have already devised a convention
that apart from this purpose for
which the Committee is formed, we
allow many other subjects of public
and topical interest to be discussed
there so that MPs have a chance of
agitating these matters before a
forum where officers and Ministers
are present, so that* we have some
way of knowing pogular opinions as
they exist so that these also may be
taken into account while President’s
rule is continued in the State.

These Committees have so far
been functioning very well. Their
powers and duties have been well de-
fined and Hon. Members have had
experience of these Committees.
Therefore, I do not think there
would be any opposition to this rout-
ine move that we have been taking
after States are taken under Presi-
dent’s rule.

Hence. I would also commend this
Bill to the acceptance of the House.

MR. DEPUTY-SPEAKER : Reso-
lution moved:

‘This this House approves the
Proclamation issued by the Presi-
dent on the 23rd August 1968,
under article 356 of the Consti-
tution in relation to the State of
Punjab”.

v
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Motion moved:

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Punjab to
make laws, be taken into consi-
deration”.
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SHRI RANDHIR SINGH: Gen.
Mohan Singh is a patriot of national
fame. His integrity is above board.
(Interruptions).

MR. DEPUTY SPEAKER: He
may resumc his speech after lunch.
The House now stands adjourned
till 2 o'clock.

15 urs.

The Lok Sabha adjourned for lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch at
Fourteen of the Clock
[MR. DEPUTY SPEAKER in the Chair]
STATUTORY RESOLUTION RE-
PROCLAMATION IN RELATION
TO PUNJAB, AND PUNJAB
STATE LEGISLATURE (DELEGA-
TION OF POWERS) BILL-—Contd.
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SHRI DEVINDER SINGH (Lu-
dhiana): Mr. Deputy Speaker, I rise
to support the motion and I rise with
an overpowering feeling of relief, re-
lief because our unfortunate experi-
ment with the minority government
in Punjab has come to an end. I am
sure, positively sure, that the people
of Punjab are united in their hag-
piness over their belated good rid-

5

"dance from Gill and company. But

I am not quite as positively sure that
with the departure of the minority
government. the woes of Punjab come
to an end. I am not sure that all is
well in Punjab after this. It is my
fear that for a long time to come we
shall have to wrestle with the
after-effects of the misrule of the
Janata Party government for nine
months. Again, it is my fear that
the political upheaval which came
to Punjab in the wake of the Janata
Party would be difficult to get rid
of, and this fear is going to be Pun-
jab’s agony.

During the Janata Party rule new
traditions have been created. Virtuaj-
ly a new code of conduct for public
behaviour has been created. There is
a new code of conduct for corruption
also. Well, we have learnt to put
up with a good bit of dishonesty in
public life here and there, as a mat-
ter of course, but if we are to use
this word ‘corruption’ in the con-
text of Mr. Gill and company, then
it is not in the hackneyed scnse; he
has invested this word with a necw

roportion, with a new dimension.

‘here is no parallel to modern his-
tory to what Punjab has suffered
during the last nine months.

We shall have to go back to the
raediaeval ages.........
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AN HON. MEMBER: Why did
you support it? What is this Gill
and company ?

SHRI VASUDEVAN NAIR (Peer-
made): ‘Company’ means Congress.

SHRI DEVINDER SINGH: No,
it does not mean that. We were never
in company with Mr. Gill. We sup-
ported Gill and company for a while.
We shall come to that later. We
made an experiment, as I said, to
begin with. We made an experiment,
and we made an unfortunate experi-
ment at that. He invested this word
with a new meaning. There is noth-
ing in current history to equal it.
We shall have to go back to some
mediaeval time and look for a Baron
with his army of extortionists to
equal what we have suffered lately.

Speakinﬁ) in a metaphor, I may
say that Punjab today administra-
tively and politically is a Kovnanagar
which has to be reconstructed from
its ruins, and it is going to be a
much more difficult job than the re-
construction of Koynanagar because
here the reconstruction is not merely
in brick and mortar but it is re-
construction of the morale of the

ople. We have to re-establish the
aith of the people of Punjab in the
democratic values of life. Normally,
the Janta party is going to be per-
fectly irrelevant to the growth of
democracy in this country but for
the fact that they practised corrup-
tion as virtualy the declared policy
of the State. Unhesitatingly, with-
out any shame-facedness nepotism
and corruption were indulged in. I
am not going to give a list of Mr.
Gill and company’s sins. I would
make it clear that I am not con-
doning their sins. I would only sub-
mit, as has been said by Shri Yajna
Datt Sharma before me that the me-
morandum submitted by the United
Front parties to the President should
not be put in cold storage, because if
we do that it would amount to a
virtual abetment of office-holders
everywhere in this country to make
hay, as they say, while the sun shines,
and then retire into prosperous com-
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fort after the hay is made. Mere re:
moval or resignation or dismissal
by itself is no punishment for pub-
lic misdemeanour or public breach
of faith. More drastic’ measures are
required to curb this tendency from
spreading into other States or being
adopted by people who subsequently
come to power after mid-term elec-
tion:

The sensible thing, way back in
1967. when the people failed to give
us a very clear verdict should have
been to go back to the people for a
revised verdict. After elections we
found that although the Congress
Party came out as the single largest

arty, yet it did not have an abso-
ute majority. We were short of ab-
solute majority by about four votes.
Then, guided or rather misguided
by a virulent anti-Congress scnti-
ment, a hotch-potch of parties form
ed themselves into a United Front—
they called it People’s United Front,
and later on, of course, the pcople
came to call it not the People’s Uni-
ted Front but the anti-people Uni-
ted Front—and they formed the Gov-
ernment. Qur country has been call-
ed a classic example of unity in
diversity. Reversing this phrase, this
United Front Government could re-
ally be called an example of diver-
sity in unity. Due to their basic inhe-
rent ideological contradictions with
each other, they pulled in different
directions, Communists, Jan Sangh
and Akali and God knows who else;
everybody was pulling in a different
direction, and the natural conse-
quence was that the administrative
business of the State came to a stand-
still. Industry also suffered. What-
ever little or mea industry we
have in Punjab suffered badly and
there was complete economic and
administrative chaos. But they were
united in one thing. Disunited in
every other thing, they were united
in one thing and that was in causing
defections from the Congress to the
socalled United Front. In this mat-
ter, they were all wholeheartedly
united. They wooed Congressmen
for defections and they used the gov-
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ernmental machinery for causing de-
fections and they succeeded. Six of
our Members went over to the Uni-
ted Tront, either the Akalis or the
Jan Sangh party or whatever other
parties there were. Under such cir-
cumstances, when there was com-
plete economic stagnation and there
was complete administrative chaos
and when an unscrupulous attempt
was being made by the United Front
to woo away members of the Con-
gress Party, the Congress accepted
Mr. Gill’s offer to form a Ministry
and give it its support. It was an
experiment, as I had said earlier,
and the experiment, as we know
now, has failed and failed miserably.
We can say with confidence that mi-
nority governments in a democratic
set-up are immoral. But we can with
equal certainty also say that so are
governments born of a marriage of
‘onvenience between parties which
have nothing in common ideological-
ly. We have to consider and consi-
der seriously as to the kind of rest-
raints that we would like to impose
not merely upon individual rmembers
defecting from one party to another
but upon parties which have nothing
in common and which trv to come
together in unprincipled pursvit of
power.

If our experience with Mr. Gill’s
minority government was bitter, I
would like the Members of the Op-
position to remember that our expe-
rience with the United Front Gov-
ernment was equally bitter. I defi-
nitely would not say that it was
worse than this but in any case it
was equally bitter. At any rate, we
can with confidence pick up our
lessons, all of us, not merely the Con-
gress people but also the United
Front people, howsoever disintegrat-
ed they may be; we can all take a
lesson from experience. The first les-
son would be that public life in
Punjab—I believe it is the same else-
where—is ridden with people who
can very conveniently or safely be
called men of straw. It is unfortu-
nate. But it happens to be true.
We Punjabis have proved ourselves
to be a brave people. The tales of
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the civilians going out and fighting
the Pakistanis when the hostilities
broke out in 1965 are almost state to
this House now and it is no use
recounting them. Our brave people
throwing up a political cadre to the
Assembly of the moral fibre which
eventually they exhibited does not
stand up to sense. The men who
cowed and bowed before Mr. Gill’s
evil wind definitely could not be
their representatives of the brave,
hardy Punjabis who stood up to the
Pakistanis det;:rrminedl‘v and selfless-
ly and patriotically. All of us in the
Congress as well as the Opposition
Parties collectively share a responsi-
bility, the responsibility of bringing
what I would call political hygiene
to public life. We have to get to-
gether and think unitedly.

Of course, as has already been said
minority governments are not to be
tinkered with. Thirdly, no coalition
governments should be formed until
and unless the parties going into
that reach an understanding before
the elections on ideological grounds
on a minimum political programme
to contest the elections, and after
the elections if they form a coalition
there can be no objection to that.
But a hotch-potch of parties which
exist in various States forming a uni-
ted front and forming a government
has been an experience which has

roved to be unfortunate. My hon.
g‘iends on the other side should be
guite ready to learn their lessons

om this experience.

Finally, since it has been assured
that elections in Punjab would be
held soon, I like all democratic peo-

le, reposing my fullest possible con-

dence in the judgment of the peo-
ple, would dwell upon the decision
that the people of Punjab would
eventually give through- a verdict
which, of course, comes through elec-
tions. Whichever party comes into
absolute majority—I have, of course,
my own personal confidence that we
are fairly Elaced for reaching that
majority—should form its govern-
ment. It is because of my absolute
confidence in the judﬁ:nent of the
people that I support the present Re-
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solution because evéntually it leads
us all to the judgment of the people.

SHRI J. MGHAMED IMAM (Chi-
tradurga): Mr. ‘Deputy-Speaker, Sir,
Punjab has fallen. It has fallen from
the altar of democracy; the local Le-
gislature has been dissolved; the peo-
ple are without their representatives
and President’s rule has been intro-
duced. This is the fifth State where
the President’s rule has been im-

sed and the entire northern zone

m Punjab to West Bengal is now
under President’s rule. President’s
rule means virtually Congress rule
through the President. :

We can divide India into three
zones or under three different kinds
of administrations. The northern
zone is the President’s zone; the
western zone is' where Congress ad-
ministration is being carried on and
the south-eastern zone comprising of
Orissa, Madras, Kerala and Madhya
Pradesh, is under non-Congress rule.
T thought, there would be a healthy
rivalry between these three types of
administration as to who will excel
in providing more and more and in-
creased happiness to the people; but,
on ‘the ozger hand, it must be -ad-
mitted that we have been cutting
each other’s -throats and in our own
intense and selfish desire and in our
aspiration to get more and' more
power, we have been -trying to scut-
tle each other’s administration.

1 must congratulate the Congress
Party on the success of their strategy
and manoeuvres for toppling down
a series of '‘non-Congress govern-
ments.

SHRI K. P. SINGH DEO (Dhen-
kanal): What a shame!

SHRI - J.- MOHAMED IMAM: I
give them due credit for their stra-
tegy and the manoeuvre which they
have successfully adopted. It is true
that when the Home Minister puts
before this House the proposition
that the imposition .of President’s
rule should be approved, he is all sym-
pathy; he is very sympathetic. He
says, he is helpless.
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" In fact, he even sheds tears, but
those ‘tears are tears of ‘joy. I may
state’ that having succeeded in im-
posing indirectly Congress rule in the
northern zone, perhaps their atten-
tion will be turned with redoubled
vigour towards the other non-Con-
gress States to topple them down,
but I am sure that they will not
succeed because the people in Orissa,
Madhya Pradesh and Madras are
brave and they know their duties
very well..

SHRI VASUDEVAN NAIR: Why
should you omit Kerala, as if they
are not brave enough to fight the
Congress?

SHRI J. MOHAMED IMAM: All
right, I include them—it will not
be a difficult matter.

What is needed now is this. The
Congress being disillusion that they
thought that their rule in the coun-
try would be perpetual and being
satisfied by previous election succes-
ses and now being dissatisfied and
having lost their hold in 9 pro-
vinces, it is but natural that they
should try their best to retain their
rule and to retain their influence.
It is this spirit that has created in-
stability in the country. )

It is the voice of the people that
should prevail. There are parties, no
doubt, but the country’s interest must
be paramount. It must be placed
above the party interest. It is not a
group of people or Government or
Parliament that rules the country
but it is the will of the people that
rules the country. Whoever forms
the Government must see that the
will of the people is carried out and
he acts accordingly.

In this case, it was the will of
the .people of the 9 States that non-
Congress Governments sheuld come
in. It was their. desire' that the mis-
rule or the bad rule or the experi-
mental rule,-as was said by my hon.
friend, should come to an end and
that a chance be. given-to' the non-
Congress Governments to ‘serve the
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people. But. this will of the people

-\\,was.sa‘\botaged. In fact, personalities
Came.in; partisanship came in. There
have been persistent attempts to sa-
botage all those non-Congress Gov-
ernments. It was the moral duty of
the ruling party to offer all co-opera-
tion, .all . help, all indulgence, to-
wards these Governments. On the
other hand, they took the position
to see that these non-Congress Gov-
ernments do not function and they
were put in a very awkward posi-
tion.

The main reason for the toppling
of these Governments, as was point-
ed out, is defection—defection of
most of the Congress Members who
joined other parties and misled them.
This defection was due not on any
ground of principle or ideology but
it was due to their affection for
power, prestige and all those things.
That is exactly what has happened
here. We must admit that defection
is bad. It tells on our morale; it tells
on our character. It shows that our
nation is not yet disciplined. It points
out that our national character has
to ‘be built up and that we must be
guided more by ideologies. Our para-
mount. purpose should be to serve
the country and not to serve our-
selves. But this defection, engineer-
ed by some parties, was the main
cause of the toppling of these non-
Congress Governments.

Now, take the case of Punjab. My
hon. friend who spoke before me
said that the Congress Party support-
ed the Gill Ministry as a measure of
experiment, as we are carrying on
experiments on humgn lives. What
has' happened there? In the begin-
ning, a United Front Government
was formed composed of various non-
Congress parties. They began their
work in the right earnest but many
impediiments and obstacles came in
their way. When it was thought that
this Government would continue its
work, I think, suddenly, 7 persons
defected from the Congress Party—
I:do not know whether they defected
of ‘their own accord or whether they
were made to defect to join the
United Front Ministry. Since then,
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the position became weak and, after
sometime, these defectors themselves
wanted to form a Government of
their own, a minority Government.
They went back to their old collea-
gues and asked them to extend their
help, and the " Gill Ministry was
formed. Of course, many of our
friends have said that there was mis-
rule, many irregularities were com-
mitted and many acts of corruption
were committed. They may be true,
but the thing is this that it was
the defection of the Congress peo-
Ele to the ruling party of United
ront that has been responsible for
the sad state of affairs. This cannot
be denied. The same thing happen-
ed in other States also. Congress,
though apparently it says that it has
nothing to do with this, are really
not sincere and are very adamant
to win back their power, and that
is why, there is no stability in any
Government; people are quite un-
happy, and ‘we are in the present
political crisis. We do commit mis-
takes, but we must draw wisdom
from the past, we must draw lessons
from the past, and we must be wise
in future. Our aim should be how
to work democracy successfully, how
to make it a success, how to see that
democracy is really useful to the
people or whether it requires any
new orientation. For democracy, the
foundation, the bedrock, is a strong
disciplined nation and a sound na-
tional character. Without this, there
is.no way for democracy to be suc-
cessful.

Another thing is that, in all such
matters, when the interest of the
State is concerned, when the well-
being of the people is concerned, it
is necessary that we place, to which-
ever party. we may belong, the inte-
rest- of the State above the party,
but the Congress does not do that;
on ‘the - other hand, they are more
guided by crartisan spirit, they are
more guided by this that they should
perpetuate their rule. In fact, in a
democracy, one party or the other
will come to power and the others
have to: extend their co-operation,
put bere it is not like this. I would
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just like to quote one instance. What
happened in England during the
previous elections? The Labour Party
won and formed the Government
only with a majority of three mem-
bers; but the Conservative Party, in
the initial stages, wanted to give
them all facilities and all opportuni-
ties to serve the country, because
they knew that any atempt on their
part to scuttle that government, to
unseat that government would react
on the people and would plunge
the country into insecurity. For two
years they gave all the facilities to
the Labour Party, and only when
the time for the next Elections was
approaching, they wanted them to
quit and wanted fresh elections to
be held. The Labour Party was car-
rying on all these years with a majo-
rity of three because there was dis-
cipline there, they have got love
for their country, they place the
country above the party, but, here,
on the other hand, party interests
and party factions are paramount;
they take the first place and in order
to mmprove the prestige of the party
or in order to improve the strength
of the party, they do not hesitate
to compromise the interest of the
State.

Another thnig that I want to say
is this. It is our misfortunate, it is
the country’s misfortune—and I am
sure it will be of a short duration—
that we have a number of parties
in the country—parties not built on
ideologies but on personalities, Par-
ties shoud be built on ideologies
with certain differences, but here we
have a number of parties and some-
times they form strange bed-mates.
Perhaps a time will come when the
representatives of the people will re-
alise this that in a democracy, in a
Parliamentary democracy of this
type, there 1s no scope for multi-
farious parties. I think, two well-
known parties based on ideologies,
not on personalities, must be form-
ed. It is only then that democracy
will be successfully worked.

On the other hand, if the same
state of things continue, because it
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is bound to happen that in some
States there will be Congress rule,
in some there will be non-Congress
rule and in some there may be com-
munist rule, and in the Centre the
position may be fluid and uncer-
tain, there may be a conflict of inte-
rests. . In such a situation, we have
to consider whether it is not worth-
while to introduce the Presidential
type of democracy.

With these few words, I have no
option but to support the introduc-
tion of President’s Rule. We believe
there have been many irrigularities
and many acts of omission and com-
mission. But anyhow, I do not want
the people’s rights and privileges to
be taken away. I hope very soon
they will have a mid-term election
in which the fight will be on the
basis of ideology and instead of there
being 25 parties and so on, there will
emerge two parties so that one may
be the ruling party and the other the
opposition party.

SHRI RANDHIR SINGH (Roh-
tak): Today I am reminded of a
great personality which was a uni-
fying factor for Haryana and Pun-
jab, namely, Pratap Singh Kairon.
I personally miss him very much and
so do many of my hon. friends. He
was a man, of whom not only we
small people but even the greatest
leader, Pandit Jawaharlal Nehru,
would say that dpeople of such sta-
ture are produced once in a thousand
years. He said about Pratap Singh
Kairon that he was a unique per-
sonality so far as patriotism, political
acumen and administrative ability
were concerned. He was a man who
at the top of his voice had proclaim-
ed that he would be the last man for
the bisection or vivisection of Pun-
jab. Not only that. He said at the
top of his voice that if such a day
ever came, it would be a day which
would be sadder for the people who
resided in Punjab.

That is what I am saying today.
He was not an astrologer. But he
was a patriot every inch, to the
very core of his being. We have so
many pigmies, so many dwarfish
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personalities and even if a million
. of them were put together, we would
not be able to produce one Pratap
Singh Kairon.

SHRI SHRI CHAND GOEL: Has
he forgotten the Das Commission Re-
port?

SHRI RANDHIR SINGH: 1 say
politically, economically or indus-
trially, Punjab is if not number one,
the number two State in the coun-
try, next only to Maharashtra. Pun-
jabi soldiers and Punjabi farmers
are the very best in the land.

SHRI NATH PAI (Rajapur): Pun-
jabi politicians.

SHRI RANDHIR SINGH: When
we were faced with aggression by
China, Pratap Singh Kairon was the
beloved of the whole nation and no
less a person than Pandit Jawahar-
lal Nehru said: ‘I am proud of this
man. I was at one time thinking
of having him as Defence Minister
of the country’.

It is most unfortunate that such
a gersonality met with a very sad
end. That void is particularly felt
at such_ times in Punjab. Punjab is
much poorer now for it. We had to
pass through turmoil and tribula-
tion a few months back. Haryana
had the proud privilege to be un-
der his regime. We can say he was
a man amongst millions.

Why do I say all this? It is be-
cause by his presence he infused
political stability in Punjab. But
what is there after him? He had
cornered Master Tara Singh. He had
put Fateh Singh Jotedar in cold
storage. He had put near about
80,000 People who were exploiters
of political parties in their proper
concentration camps......... (Interrup-
tions).

ot ofy T (T8) : T wTww e
FT Aqow qHAS §. . .

SHRI NATH PAI: Randhir
Singhji, you are a patriot. If you
allow this impression to go around,
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if you say that there are concentra-
tion camps in India, there cannot be
a more slanderous attack on this
country, even though you may not
mean it......... (Interruptions).

SHRI RANDHIR SINGH: I do
not want to learn from you.........
(Interruptions).

SHRI NATH PAI: There are no
concentration camps in India. We
cannot allow this to go on. What is
your ruling, Sir?...... (Interruptions).

MR. CHAIRMAN: All of you
please resume your seats. He will
explain what he meant. Otherwise,
the impression will continue that
there are concentration camps in
India.

SHRI RANDHIR SINGH: No,
Sir, allow me to explain. There were
certain undesirable elements. He cut
them to size. He was a big man and
a great patriot. Certain elements who
were working against the country’s
interests were put in their proper
place and he cut them to size.

=Y gaowwo St (Poona): &3 wrs
i fag st & &I Fvw e
T 90T fRar g 1 & SRl JaTET SEar
gfFag @ s waw fag 4
T F W@ ¥ AR AR FQR
U 3 @ v BT @ w@r a@ AR
T "R IEH % w QE a
TE] AT LT HL 7 TEATHT g7 ST |
FAGSAT FFF FT qawd g foy
R I ¥ 59 §1 sofag s @
W FT TWEM T W AIMEQ
qri

SHRI RANDHIR SINGH: I have

been keeping silent and very calm.
......... (Interruptions).

st oy @ IfEw 9@ s

SHRI NATH PAI: There are no
concentration camps in India. He
cannot gut his own meaning into
the words.
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‘MR. CHAIRMAN: Mr. ‘Randhir
Singh, your time is up......... (Inter-
ruptions)..’

SHRI. RANDHIR SINGH: I will
not allow them to speak.

MR. CHAIRMAN: Do not take
notice of these remarks.

@ ow fay e dww

I can understand their agony.
These people were against Pratap
Singh Kairon. But I admire him.
He is. a red rag to these people. For
whatever happened in Punjab in the
last six months, we have to hang
down our head in shame.

MR. CHAIRMAN: Your time is
up. You should conclude within one
minute. (Interruptions).

MR. CHAIRMAN: Will you re- .

sume your seat? Otherwise, I will be
compélléd to name you. Please take
your seat.

Mr. Randhir Singh, conclude with-
in a minute.

SHRI RANDHIR SINGH: No,
Sir; "I 'require 5 minutes.

MR, CHAIRMAN: You shall
have to conclude. Mr. Kandappan.
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SHRI S. KANDAPPAN (Mettur):
Sir, it is un undeniable fact........... .

st o g : & T A A
w1 A e IJTE TR T
Fafi @ mo

MR. CHAIRMAN: Take your

seat.

SHRI 'RANDHIR: SINGH: I will
not. Why have you called him to
speak? I will not allow him to speak.

MR. CHAIRMAN: I shall have
to name you.

SHRI RANDHIR SINGH: This is
too much: I will not allow him to
speak.

MR. CHAIRMAN: I told you to
conclude your speech within a mi-
nute.

3016

SHRI ATAL BIHARI VAJPA-
YEE (Balrampur): Sir, I am sorry to
say that this is not fair. How can
any Hon. Member finish his speech
within a minute?

MR. CHAIRMAN: He
ready taken 15 minutes.

SHRI ATAL BIHARI VAJPA-
YEE: But at least two or three mi-
nutes should be given so that he may
be able to collect his thoughts and
express them.

MR. CHAIRMAN: I told him to
complete his speech in a minute.
He was not prepared to complete his
speech and he. resumed his seat.

N fm aromw (aft) - A
geer &1 oY W ¥w fEar WA
g q@ @ = faar smAr wrfgw

MR. CHAIRMAN: I told him to
comsle'te ‘his seepch in a minute. In-
stead of completing his seepch he re-
sumed his seat. Naturally I had to
call another Hon. Member.

SHRI RANDHIR SINGH: How
€an’ you say that within a minute I
should complete my speech when I
was not allowed to speak at all?

has al-
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frged dfagl qr el =@ FT AR

--MR. CHAIRMAN: You cannot
. guarrel with the Chair.

.SHRI SHEO NARAIN: The

Chair must give justice. T B M A F N ow
' MR. CHAIRMAN: Do o won ﬁﬁﬁ ;'ﬂ' K
. : you want "
to complete your speech? wTH .l
SHRI RANDHIR SINGH: Of s wmix fag: o« samfag
course, but I will take five minutes. PR N f
I thave spoken nothing. They dis- q‘r& Q_T' @ 33 "ﬁ N Fr
turbed. me. ¥ ARfEl @ Fw ¥ a0
'MR. CHAIRMAN: Complete S®i1 ¥ ¥ #fist @1 ft dw &
within time. a feam @
SHRI RANDHIR SINGH: I have T ToT U

been very calm and sober these days.

SRA S FE FEN g, | W 13

mf s 9 ¥ 37 T ¥ wEy S @ @, W ¥

st Tk fag: ¥ W @ 4R drr fram & gwee A 9,

awr & oA A FF o oAE? frm ¥ faow & o WA
. I @R F B F TA T®

39§ wareT FrE gy ,ge | fram, afew
A IS AR F1 99 J SUTRT FE Y
gagar v | & gwaar g fF S
9T ¥ o IgT FW AW 99 § SAwEr
THAY § | (swwwmw) ag T AW &y
9T FT AA A TIWAT 9T 1 @Y
femNETQA L I
yamfag #U 99 w1 1w fafaes
@, | W fegem F fwoow
frgma @11 (wmEwW) s® X @
HY Wt 9FT FT AW A I AT

4,
3
7
3
%
z
11

g1 39 F foam & g H
fear | (suEEw)

o Amm s R A Y

st T fog : fe A0 9w A
qrferelt fieam & fgg § o | SfeT ag
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SHRI S. KANDAPPAN (Met-
tur): Mr. Chairman,. it is an indis-
putable fact that the people who are
guiding the destinies of the greatest
democracy in the world are actually
presiding over the liquidation of the
very same democracy. Just now we
had an example of the Congress
mind, the manifestation .of how the
spirit of democracy has completely
evaporated from their minds. One
who is imbued with the spirit of -
democracy could never reconcile to
a position where one can see concen-
tration camps in one’s country. I
would rather cease to be a citizen of
this country than see my country hav-
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ing concentration camps. It is very

Junfortunate that Shri Randhir Singh
should have thought it fit to use that
word. . B

AN HON. MEMBER: He did not
mean it..

SHRI S. KANDAPPAN: It is all
the more unfortunate that he did
not think it proper to withdraw that
word. .

‘SHRI RANDHIR SINGH:

Jail
for exploiters.
SHRI S. KANDAPPAN: Jail is

different from' a concentration camp.
The .lawver should know that. Con-
centration camp has its own connota-
tion.

A Member from the Congress side
just a while ago was telling us that
in' supporting the puppet Gill Min-
istry in. Punjab they were just having
an experiment. I am tempted to ask
what that éxperiment was, for after
1967 it is clear to everybody that
throughout the country the Congress
has lost the confidence of the people.
It may be right or wrong in the Con-
gress mind, but thée crux of the mat
ter is that the Congress did lose its
support of the public. What is the
duty of a party that has got its bran-
ches throughout the country and that
has got a very grave responsibility of
urholding democracy in this country,
after ruling this country for 20 long
years without any challenge cxcept
in Kerala and Orissa for some time?
Thev knew fully well that thev have
lost the confidence of the people. For
the next elections there is a period
of five vears. Is it not proper for
them to remain in the Opposition
and, by their performance, actions
and. constructive opposition, to prove
to the public that thev deserve better
treatment from the public than the
Opposition parties? Did they do it?
Why do they not do itz Is it not
the craze for power that mwanifested
in the form of putting up puppet
ministries. puppet regimes, not only
in Punjab but in Bihar also?

‘The Congress is never tired of deri-
ding. belittling. fooling. criticizing
23—7 LSD/68
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and making fun of the united front
governments. Much has been said
about it. But, I say, is it a sin for
parties to unite and form a govern-
ment? I should rather give much cre-
dit to the united front governments;
for example, in Kerala. Though so
much appears in the papers and much
has been plaved up, still we find that
in the past two vears they have been
able to carry on the administration.
It is a credit to the united front gov-
ernment. After all, the Opposition
parties joined together and did suc-
ceed. They are going on successtully
in Kerala. In Bengal. UP, Bihar.
Punjab and other places vou did al-
low them. Your subversive tactics
succeeded there; vour manoeuvres
succeeded there. But is it the argu-
ment of the Congressmen who is rea-
1ly interested in democracy that their
puppet regimes are better than the
united front governments? Can any-
body imagine that? Is there an iota
of democracy in puppet regimes? How
could vou reconcile vourself to a small
group which has no ideology whatso-
ever. who have defected from some-
where else and who just come there
and vou put them up. you say, as an
experiment? What sort of an experi-
ment is itz Is it an experiment in
democracv? Certainly not. It is de-
finitelv a manifestation of the craze
for power that isin the Congress mind
in the States. This is very unfortu-
nate. I squarely blame this Govern-
ment for not caring for the survival
of democracy in this countrv. It does
not matter which party rules which
State for some time but what matters
after the 1967 elections is that we
should see by our efforts that democ-
racv survives in this country.

Take, for example. the case of my
Statc. Just by way of an example I
am giving it. The Congress, which
had a crushing defeat in 1967. after
that for quite a few months had been
very silent. Thev did not recover
from the shock, but suddenly on the
Ist August the Youth Congress there
simply decided to take out a proces-
sion. What was the aim of the pro-
cession? It was to sece that the DMK
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Government is ousted before the end
of the month of August. What for?
Nobody knows; they themselves do
not know. Their frustration and their
craving for power is the only cause
for the provocation. For that, they
took out a procession. Unfortunately,
there were some lathi-charges and
some incidents took place. Then,
after 3 days, they took out a funeral
procession a mourning procession. It
15 very strange. I have never heard
of such things in the history of de-
mocracy anvwhere in the world.

MR. CHAIRMAN: Speak on
Punjab, and not on Madras.

SHRI S. KANDAPPAN: What is
Punjab? The fate of democracy is
the same everywhere. It is their craze
for power. I am giving a concrete
example. If the Government has got
any argument to counter it, let them
do so.

In 1965, during the Hindi agita-
tion, a lot of people died. We did
not even take out a mourning proces-
sion for that. But in this cascig)rtun-
ately, nobody died—they took out a
mourning procession even when no-
body had died. This procession should
have been taken in February, 1967.
This was a belated one. If that is the
case in a State where an Opposition
Party is enjoying a clear majority, if
that is the position of the Congress-
men, if that is the working of the
Congress mind, of the top leaders at
the State level, where they cannot by
any stretch of imagination oust that
Government within the reasonable
time, I could very well appreciate and
imagine why these United Front Gov-

ernment have been toppled in all .

these States. I can appreciate better
than anybody else because, I find, the
Congressmen in northen parts of the
country are not very much different
from the Congressmen in my part of
the country. When they see there
is some room for manoeuvrability,
they leave no stone unturned for just
coming to capturc or at least to put
a puppet show and then, by clandes-
tine ways, get into power again. This
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is the unfortunate situation in which
we are placed.

I would appeal to the Congress
Party to see that this kind of menta-
lity is arrested and checked at the
carlist possible time to save democ-
racy in this country. The responsi-
bility lies with them. They may turn
to our side and say, “You are also
equally responsible.” But I would
tell them, “You are our elder brother.
You have been pleading for the cause
of democracy for so many years and
you give a lead in this.” I may put
it that way.

SHRI UMANATH (Pudukottai):
Elder brother has become senile.

SHRI S. KANDAPPAN: Now, in
another neighbouring State, that is,
Pondicherry—a few days back I gave
notice of a Call Attention but that
was rejected—the position is very cu-
rious there. This is an Assembly of
30 Members. The Speaker, as soon
as he became the Speaker, resigned
from the Congress Party to observe a
non-partisan attitude......

MR. CHATRMAN: Again, vou
are speaking on Pondicherry and
other States.

SHRI S. KANDAPPAN: The fate
of democracy is the same everywhere.
What we are discussing now is the
fate of democracy. Only a few days
back, some Members from the Cong-
ress defected to the Opposition side.
Now, the position is that no measure
of the Congress, no measure of the
Government could be legislated there.
But still the Central Government has
not taken any action. I am parti-
cularly drawing the attention of the
House to this. Why this time-lag?
When they know surely that they
cannot have their own Government,
why not they immediately announce
the President’s rule there and come
with a statement to Parliament? For
the last 4 or 5 days I have been wait-
ing for the Home Minister to come
with a statement to Parliament. The
Home Minister has not come forward
with that statement. I know they
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have been trying to manipulate things
there. They are trying to win over
and purchase some people there. This
kind of political game goes on for 10
to 15 davs. After that, they try on a
puppet regime and then—after that
also there is a time-lag—only then
they come forward with this kind of
proclamation.

Curiously, the Congressmen are
claiming that because of the Presi-
dent’s rule, the people are very much
reliecved. 1 wonder what has hap-
pened to democracy in this country.
Yesterday and the day before while
speaking on UP and Bihar and West
Bengal and today while speaking on
Punjab, I have found Congressmen
telling us that the people feel very
relieved. I wonder what has hap-
well. Does it mean that the people
do not believe in democracy in this
country?

SHRI UMANATH: The people
are robbed of their purse?

SHRI §. KANDAPPAN: Why
should we not dissolve the whole
thing and resort to something else?
This is a very strange logic which I
am hearing from the Congressmen.
That is why I feel very much con-
cerned for democracy in this country.

Once again 1 would appeal to my
hon. friends that this is the basic issue
involved. Tt is not a question of elec-
tions or any particular party coming
to power. The responsibility now is
that of the Government and I hope
that things will improve at least from
now onwards.

SHRI G. S. DHILLON (Tar-
an  Taran): It is verv unfortu-
nate that during my public life I
have to spcak on President’s rule dfor
the third time. twice in Punjab Legis-
lature and now in the Lok Sabha.
When we talk about the affairs of
Punjab. T think the situation in that
unfortunate State should not be com-
pared with that in other States where
President’s rule has been proclaimed.
Punjab was divided and further sub-
divided first on religious and commu-
nal grounds, and again for a second
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time on lingustic grounds or regional
bias and so many other things.

Now, when we talk of politics in
Punjab we are very sadly mistaken
that perhaps the politics might take
a shape purely on economic or social
lines; and that is the reason why my
hon. friends of the Swatantra or other
parties were harping on those ideas
instead of grasping the true situation.

A lot has been said about Sardar
Partap Singh during my thirty years
of public life, I spent about 22 years
or so with Sardar Partap Singh Kai-
ron, about 18 vyears as friend and
three years as opponent. My hon.
friend Shri Randhir Singh spoke of
concentration and detention camps.
I can safely say that he had not seen
all the phases of his public life but
he had only seen one. There were
no concentration camps or detention
camps. During the communal trou-
bles he sent about 28,000 people to
jail for breach of peace etc. But in
most of the cases he would see that
the spirit of the concentration or de-
tention was dreaded by the person
only in the ordinary course of life
and not as in concentration or deten-
tion camps. He was a very stern ruler,
and he had qualities and he had his
merits and demerits also. But, after
him. the situation has so much chan-
ged in that State that he could not
have controlled. perhaps, even if he
had been alive. Haryana has gone
a way from that State. The other
day, Dr. Parmar had come here with
his demand for Statehood. He had
called us and he was pressing his
claim for Simla and other things. I
said that I did not support that claim
because there was a validity about
the present position, but I now have
to support it because that is the result
of our stupidities, that is, the Punjabi
people’s stupidities. Those people
who think that the politics in Punjab
is very plain and simple are very sadly
mistaken.

[t started with a communal spirit,
under the cover of a linguistic con-
troversy but actually it is not only
linguistic but something else also. A
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party which is bound to come in a
majority in my opinion in future will
be neither the Swatantra Party nor
the SSP nor the PSP. They will be
Akalis who will come with more
communal slogans. We welcome any
party based on a social and economic
programme; I do not think that we
Congressmen have the monopoly; we
have the monopoly in that area for
some vears; but I would welcome any
party if they could replace us, and
assure us that they would be able to
oust the communal elements and est-
ablish a purely advanced socialist
state based on economic policies. But,
unfortunately the picture does not
appear to be so.

After the reorganisation of Punjab
we saw what the party position was.
Then the major parties were equally
balanced. The Congress had 48 and
whereas only 53 were required for
majority and we were short by five
votes only. The Opposition took
advantage of our lapses and then
some defectors joined the Opposition
and formed the United Front. Dur-
ing the time they were there, it was
a pity that no party agreed on a com-
mon programme; each wanted the
pursuit of its individual policies. The
Communist Party wanted certain la-
bour reforms, but that was opposed
bv the Jan Sangh. The Jan Sangh
wanted certain reforms but that was
opposed by the others. And poor
Gurnam Singh was neither this nor
that way; you must have seen what
an amount of controversy was going
on in the press in those days when
suddenly certain members along with
the members of certain of politi-
cal partics defected; they declared
suddenly that they wanted to form a
Janata Party. Unfortunately, the
word ‘Janata’ has been exploited que-
erly enough—those who were not
allowed by the janata to go over from
one party to the other came to be
known as the Janata Party. They
declared that in future they would be
guided by Gandhian principles and
follow the Congress programme. This
extended some -temptations: to the
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Congress and the Congress said ‘Let
us give a trial to Gill who was given
a trial by the Socialist Party and
then by the Akalis; and we also felt
tempted to give a third trial to him.

During the period for which he was
in power he started very well. It was
also a new thing for the Congress
Party to support a minority group or
a minority government. To call it a
minority group is a misnomer; in
fact, it should be called as the defec-
tors’ group. We thought that we
should give them a trial if they were
going to follow the Congress policies.
But they could never agree on agra-
rian reforms. The Congress had fix-
ed a ceiling of 30 acres in Punjab.
Some of the Ministers made public
speeches that they were going to
change that policy and they were
going to revert back to the old pre-
reform period by fixing it at 40 or 50
acres. Then, the Congress was com-
mitted to nationalisation of transport
and therc was a definite agreement
between the transporters and the
Congress Government; a major part
had been nationalised and only two
areas were left for its completion when
suddenly a  retrogressive step was
taken; and the process of denationali-
sation started and that exasperated
the supporters of that minority gov-
ernment so much. Then, there was
the question of prohibition policy
which was so badly flouted. When
some Congressmen had to meet most
of their members in very intoxicated
conditions they began to wonder
‘What is this going on.” Besides, a
lot of loud talk went on all the time
that they were not taking the Con-
gressmen as their masters but they
had their own policies. In view of
this, I contradict very much that
most of the members of the Congress
Party were won over. There are
black sheep every where and we too,
in our party, had them.

The Congress Party as a whole
failed to support because we were
always conscious how far the public
interest was being advanced by the
Gill Ministry, we were always con-
scious that, by and by, the Congress
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Party which started on the promises
of certain policies was losing its pros-

‘pects on their non-fulfilment. It is
very good: it was quite in time that
thev withdrew their support. Whe-:
ther they made a blunder or made an
experiment, I confess that it was a
very unfortunate period in the hlS
tory of that State.

I welcome the President’s rule. It
has come for the third time. I think
that considering how the services were
demoralised and how the process of
administration was flouted, enough
time should be given to the Presi-
dent’s rule to tone up the administra-
tion and create a feeling and a sense
of confidence and security amongst
the people in the working of Gov-
ernment. I would welcome what myv
hon. friend belonging to the Swatan-
tra Party said: if we fail this time

also, we have no other alternative
but to go over to the Presidential
system of Government.

With these words I support the

Proclamation and I wish that, with
the support of this House, without
any ill-feeling towards each other, we
in Punjab may go forward forgetting
our bitterness in the past and see a
bright and prosperous future.

SHRI INDRAJIT GUPTA (Ali-
pore) : I do not find anybody who
1s publicly willing to shed his tears
for the departure of Mr. Lachman
Singh Gill. The Minister of State,
when he was making his introductory
remarks, tried to make a great virtue
out of a necessity; he tried to con-
vince us that this unholy allience,
which was made for a féw months
between the Congress party and the
minority group, both in West Bengal
and in Punjab, was. according to him,
just an innocent political experiment.
He said: ‘There is nothing wrong;
this was a political experiment which
we were trving and when we found
that it did not work, then we with-
drew our support™ as if it was just as
innocent as that.

Everybody knows that, for all these
months, these minority governments
were kept in power, given power
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without responsibility; the Congress
Party was responsible for that because
the minority groups could not last
for a single day without the support
of the Congress. The whole idea was
this. Many of my friends—may be,
they are wiser after the event—are
shedding tears about defections and
all that. I am wholeheartedly against
defections from any side, from any
party. I hope, the young friend of
mine over there who has got quite
literary flair for metaphors. (Interrup-
tion)

AN HON.
der Singh.

SHRI RANDHIR SINGH:
do not welcome it?

SHRI INDRAJIT GUPTA: 1
welcome it. I hope, he realises that,
after all, defections from any party
vary inversely, in an inverse ratio, to
the degree of ideological looseness of
that particular party. A Farty which
is more firmly knit ideologically al-
ways has much fewer defections.
(Interruption) It is quite obvious. I
do not want to name the party; vou
know it for yourself. Which party
can say that they do not have any
defections or hardly any defections?
And which is the party which has
sci up a record in defections in India?
That is quite clear.

MEMBER: Mr. Devin-

You

Therefore, when we shed tears and
sav that there should be some sort of
ban on parties with different ideolo-
gies coming together into what he
called a hotch-potch  without any
minimum agreed programme, I agree
with him, and assure him that in
future United Fronts will come, will
contest elections and in many cases I
am sure will win also. but they will
be based on a common programme
and not the way some United Fronts
under compulsion of events had to
come to power on this particular oc-
casion.

SHRI VIDYA CHARAN SHUK-
LA: We welcome that.

SHRI INDRAJIT GUPTA: 1In
the aftermath of the last elections
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when everyday in many States people
suddenly found themselves liberated
after 20 years of Congress rule, peo-
ple’s sentiment also at that time was
such that they wanted everybody to
get together and command a non-
Congress majority. They wanted
them to come and take up the reins
of power. People were not in a mood
to think about common programmes
and ideologics and  that kind of
thing.

It is good to learn through experi-
ence. In future also that will hap-
pen. But I am asking why should
people tolerate a single party within
whose ranks there are so many con-
flicting ideologies that they openly
fight and abuse one another every-
day: How is that better than a uni-
ted front of different parties?

So let us try to discuss these mat-
ters. It is no use laying down prin-
ciples in the abstract like that. But
for the Minister to come and make a
virtue of a necessity is really rather
disappointing. He should admit the
fact that so long as the Congress in
the Punjab thought that by backing
Mr. Gill and supporting his Ministry,
they could also gradually come back
to full power and could utilise it,
they did it. It was only when they
realised at long last that Mr. Gill was
more of a mouthful than they could
chew and digest that they decided to
vomit him and throw him out. T am
glad that it has been frankly admit-
ted from the other side that Mr. Gill
has set new standards in this country
in corruption, nepotism—a new dim-
ension, as my hon. friend over there
said, in corrupting the administration
and the services, in buying people.
This process has gone to such a stage
that the Congress saw that if they did
not jettison Mr. Gill at this stage,
there would be nothing left of the
Congress in Punjab and it would be
swallowed up by Mr. Gill. It was
then that they decided to withdarw
support from him, not before. Tt is
no use now being virtuous and pre-
tending that they were only indulg-
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ing in some innocent political experi-
ment.

Since I have very limited time, I
want only to draw attention to one
aspect of the developments which has
not been mentioned. The adminis-
tration of any State does not depend
only on Ministers or the highly paid
officials; it depends equally on the
vast mass of government employees,
the NGOs and clerks who man the
government offices, the employees
who rui the public utility undertak-
ings managed by the State and so on.
What has the Gill Ministry done to
them? Somebody should have raised
it here. Who is going to hear the
cry of thesc peopler Just because
they had demanded that a certain
agreement which was made in Janu-
ary 1967, a bonus agreement between
the Government and the Punjab
Roadways workers should be imple-
mented and because it was not imple-
mented by Government and was vio-
lated. the employees had to go won
strike. what has been the result?  Sa-
vage victimisation and repression was
unlcashed by Mr. Gill against them.
150 people were dismissed simply for
the crime of participating in that
strike. 1 do not know since when
strikes have become a crime. The
Joint Secretary of the Federation of
Punjab  Government Employees—
Punjab Subordinate Services Federa-
tion, it is called—Shri Randhir Dhil-
lon, has been dismissed without even
a charge-sheet being framed against
him and without even giving him an
opportunity of an explanation to ans-
wer the charges. 200 employees were
suspended and are still under suspen-
sion. Police cases are going on against
98 of them. Formerly, there were 900
such emplovees being prosecuted by
the police. The General Secretary of
the Union of the Roadways workers,
Shri Jaswant Singh Samra, was jailed,
and after being put in jail, charged
under sec. 120 with conspiracy to
overthrow the legal government of
Mr. Gill. 2000 employees, particularly
in Ferozpur, Ludhiana and Amritsar
have been transferred arbitrarily just
as a measure of victimisation. 1 would
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remind the Minister that as recently
.as the 20th of this month, a deputa-
tion on behalf of the All India State
Government employces had come here
on deputation to our Parliament to
meet the hon. Minister, Shri Chavan.
He assured them that in the case of
the states which were under presiden-
tial rule, he would intervenc and sec
that justice was done to the emplo-
vees. Now that it is the Centre’s dir-
ect responsibility, all these cases of
suspension, illegal termination of ser-
vice or dismissals should be considered
with a view to do justice to the per-
sons concerned and a new spirit
should be brought into play so that
the morale of the low paid emplovees
could be restored and they could con-
tribute to proper administration.

I have no time to go into the alle-
gations which had been listed in the
memorandum which was submitted to
the Rashtrapathi on behalf of the
united Front Parties. If after the dis-
missal of the Gill Ministry a compre-
hensive enquiry is not ordered either
under the Constitution or the Com-
mission of Enquiry Act to look into
those very serious charges, the coun-
try will conclude that they might
have withdrawn their support from
his Ministry but thev have not with-
drawn their support to the corrup-
tion and ncpotism and the venal
practices indulged in by him. That
enquiry has to be made and then it
will be found how serious the allega-
tions are. They show that a large
number of Congress MLAs—I have
their names here—connected with
rransport and other business were
bought over by Mr. Gill who gave
them special facilitics, permits and
licences and allowed them to make
large amounts of money through
black market prices. These cases hav
all to be gone into. .

There is another case. Mr. Bhag-
wan Singh Danewalia was the Junior
most DIG in Punjab and he was
appointed by Mr. Gill as DIG, CID.
Generally this post goes to the senior-
most DIG. The seniormost DIG at
that time, Mr. A. S. Mirdha, was
transferred and the juniormost man
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was brought in. After that the entire
CID apparatus was used for one pur-
pose only that was to carry out victi-
misation and repression and intimi-
dation against the political opponents
of Mr. Gill. Hundreds of fabricated
cases were brought against the pro-
minent leaders of all the parties—]Jan
Sang, SSP. Republican Party, Com-
munist Party and independent lead-
ers—at the instance Of this gentle-
man. He was the leader of that fa-
mous operation of which my hon.
friend Mr. Dhillon was an eye wit-
ness; the notorious scene took place
in the Punjab Assembly. I do not
know why nobodv referred to it.
That also has created a new dimen-
sion. You may do constitutional or
unconstitutional things. But only
Mr. Gill has earned this unique dis-
tinction or honour of allowing this
man to pass orders to bring in plain
clothesman of the police force and
goondans into the chamber of the
assembly and use them to carry out
physical assaults on the elected legis-
lators and beat them inside the as-
sembly premises. Was it a simple vir-
tuous political experiment which the
Congress was carrying on, even after
those incidents hanging on to
the coat tails of Mr. Gill. The
police raj was prevailing, the rotten
and corrupt anti-people administra-
tion was there. It was almost coming
to the point of swallowing up the
unity of the Congress Party. Till
then thev embraced his ministry very
fondly. Only to save their own skin,
to keep them out of the clutches of
Mr. Gill, they have now come out.
The elections should be held as early
as possible. In the meantime, the
commission of enquiry must be set
up to go into these charges and the
government servants who had been

victimised should be restored their
rights.
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1542 hrs.

RE-INCIDENT IN THE PUBLIC
GALLERY

MR. CHAIRMAN:
Joshi.

SHRI NATH PAI (Rajapur):
Sir. before vou proceed, I want to ask
of vou to guide us in this matter.
Under Rule 387A it is said:

“An officer of the Secretariat au-
thorised in this behalf by the Spea-
ker shall remove from the precincts
of the House or take into custody,
any stranger whom he may see, or
who may be reported to him to
be. in anyv portion of the precincts
of the House which is reserved for
the exclusive use of members. and
also any stranger who, having been
admitted into any portion of the
precincts of the House, misconducts
himself or wilfully infringes the
regulations made by the Speaker
under rule 386 or does not with-
draw when the strangers are direc-
ted to withdraw under Rule 387
while the House is sitting.”

Shri S. M.

Mr. Chairman, you are aware
of the very sad and disturbing inci-
dent that took place.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-

AIRS (SHRI VIDYA CHARAN
SHUKLA): Sir, how does it arise
now?

SHRI NATH PAI: I have quoted
the rules. I would like the hon. Min-
ister to read the rules.

Sir, this incident took place this
morning. We have been thinking
that the House will be informed
about it. Of course, we appreciate
the difficulties of the Security Guard
in seeing that nobody disturbs. On
the other hand I must be failing in
my duty if T do not say that none
of us was happy to see that young
lady being manhandled by the Secu-
rity staff. The Security Guards must
have more lady members. I do not
think you were happy to see the way



